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Corar : i:cnble r P 	T:ivedi 	• 	Vice Chirrnan 

iZL2c17. 

Pending cdmission. Isuc notice on the respondents 

to rcply within 18th Se teriber, 1987 with coy to the 

app1icnt. The cse is djcurrcd to 1.9th Scpterbcr, 137 

or fbther directions. 

P 	'Irivdi ) 
Vice Chr±rman 



CORAiI : HCN'BLE 	P.H. TR..LVEDI : VICE CIIAIRIIAN 

LG O9/1587 

7eit--her the af .,lic;an't nor his i6.vocate present. 

Nr. J.D.Ajrnera learned advocace for the r6SpOfl(eflt 9resent. 

The case has been adjorrned to eperrher 25, 1987. 

C P.H. .RJIJEDI ) 
V ICE CHA RI lAN 



oA/4 37/87 
	 I) 

CORAM : HON'BLE NR. P.H. TRIVEDI : VICE CHAIRMAN 

16/10/1987 

Neither the applicant nor his advocate present when the 

matter was called out. Mr. J.J. Yagnik appeared later on. 

Mr. J.D. Ajrnera learned counsel f or the respondent present. 

Heard. Learned counsel Mr. Ajmera states that the applicant 

has been allowed to cros: the efficiency bar w.e.f. 1-5-1985 

as prayed by him in his application. Accordingly the application 

does not survive. The case is disposed of accordingly. Mr. Yagnik 

states that the applicant thereupon withdrew the case. The case 

is accordingly dismissed of. 

-r 
( P.H. TRIVEDI 
VICE CHAJ1AN 


